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14.30 hrs. 

INDIAN TELEGRAPH (AMEND-
MENT) BIU.· 

(Amendment of secli"" 5) by St".; 
Yashpal Singh) 

8hri YashpaI Slnrh (Kairana): I 
beg to mOVe for leave to introduce a 
Bill further to amend the Indian 
Telegraph Act, 188!i. 

Mr. DepUty-Speaker: The questIOn 
is: 

" That leave be granted to in-
trodUCe a Bill furth('r to amend 
the Indian T"l"p,rnph Act, 1885." 

The motio,. """ odopt.d, 

Shri Yampa} Slnrh: 
the Bill. 

mtroduce 

CONSTITUTION (AMENDMENT) 
RJLL.......<:ORtcL 

(Amendme ... t of articl .. 1. 2, 3, 4. etc.) 
by Shri Prakash Vir Shatsri 

Mr. Deputy-Speaker: The House 
will now proceed With the further 
('onsidC'ration of the following motion 
mOVed by Shri Prakash Vir Shastri 
on the 3rd September, 1965: 

"That the Bill, further to amend 
the ConstitutiOn of India be tak-
en into consideration. n  • 

One hour and. fifty-nine minutes 
are lett.. 

Shri KapUT Singh. 

Shri SInha..... Slnrh I Gorakhpur) : 
Sir. I was apealtinr On that day and 
I have not finishE>d roy speech. When 
1 was speaking, the Prime Minister 
IntcrvenE>d. becaUSe he had to mak .. 
• statement at that particular time. 
So I have to speak. 

Mr. Deputy-Speaker: You have 

taken ten minutea, Y'ou may take 
on" or two minut"s and finish. 
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